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Mr,.P.Xot4ohap.-itr-,,Ld.(;ounsel for the Applicant 

and Mr.R.C,Rath,I4.Standing Counsel for the 

Respó1ents are presnt. 

Ld .Counse 1 for the Applicant su in its a erno 

datd 04.01.07 expressinc7 desire not to press the 
case ar seeks permission to withdrw the case. 

Fnca, the O.A. is dissed of as withdrawn with 

no ri 	as to costs. 
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